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Heard Mr,S.Ramakrishna Rac, learned counsel for the
applicent and Mrg, shyama for Mr.K,Ramulu, learned counsel for
the respondents.
2. This OA is filed to set aside the impupgned notification
dated 4-10/11/95 calling for applicatigns from Officers from other
departments for f£illing up the post of |Agronomist by transfer on
deputation basis, by declaring it as uéconstitutional, illeqgal
ip viclation of recruitment rules, with malafide intention to stall
further promotional avenuecs for the feeder cadre officials of the
respondent organisation and for a consequential direction to the
respondents to cons%der the case of the applicantywho are fulfillecd
the required conditions even prior to the completion of the
recrﬁitment process, to promote gi;'to the post of Agronomist by
the methcd of promotion as per Recruitment Rules,
3. In the reply in vpara=-5 it ig stated that on the -
recommendation of the DFC Group-A gonveyed by UPSC, the aspplicant
was appointed as Agronomist (Rs.,3000-4500, CGS Group-A Gazétted)vide
oreer No,9=-13/94-MY{Admn,) dated 12-2- 97 and vide notification No,
©-.13/94-MY{Admn.)} cdated 5-5-97 issued by the Department of

Agriculture and Cooperation w,e.f., 31=3-97 forenoon st Central

~ Farm Machinery Training and Testing Institute, Budni (M.P).

4, In view of the abové reply the learned ccunsel for the
appliicent submits that the OA has becoﬁe infructuous and herce it
thay ke disposeé of as infructuous, !

5., In view of the above submiégion and the reply the OA is

éisposed of as infructuous, No cocsts.
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